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Heard both the learned counselse.
No merit in this petition imdsmuch &g
the petitiorer is not in & pesition to
sét isf?:x}é'jﬂ.thout being sponsored by the
Employment Exchange he has got the right
to be cOnsidered. Tha8t being so, the
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applicatioh is dismissed without admitting.\3 N\ O\ 4+
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